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S,Harikrishnan B Apmkam (s)

Mr MR Rajendran- Nair

Adv,ocate for the Applicant (s)
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The General Manager
Telecommunications, Trlvandru
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‘Mr VYV Sidharthan, ACGSC

Respondent (s)
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>

CORAM :
The Hon'ble Mr. SP Mukerji, Vice Chairman

The Hon'ble Mr. AV Har idasan, Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement? ‘,Zv;
To be referred to the Reporter or not? \®

Whether their Lordships wish .to see the fair copy of the Judgement? W

To be circulated to all Benches of the Tribunal.? (W <

PN

. JUDGEMENT

Shri SP Mukeriji, Vice Chairman -

Ithhis apﬁlication, the applicant who-is stéted to have
been uo;king as a casua; mazdoor gp mustar rqlls'ﬁnder thavAssistaﬁt
Eﬁgineer, Microwave Project, Trivandrum for 184 days between 1985
and 1987 hés'prafed that the respondents be directéd £o give him
work and to regularise him in hii duevtﬁrn. In support of his
avermeﬁts, he. has brﬁduced a copy of the égrtifiqéte issuéd by
the Assistant Engineer, Microuavé Project at Annexure-~I. He had

'reprgsented.on 22.9.86 for re—engagemeht.
2 Qe>have heard the learned counsel of bothrthe parties
and gqne through the documents carefully. The learned counsel for

the aﬁplicant submits that this case may .be disposed of in the

light of the dirsctions given in OA 840/90 in 'which a similarly



2

situated person has been directed to be considered for

re-engagement on the basis of the averments made in that

" application.

3 ‘Having heard the learned counsel of hoth the
parties and gone through the documents, we fesl that in

the insterest of justice it would bs suffice for us to
: 12

direct the applicant fo submit a representation to the
. A

Respondent-2 for re-engagement and regularisation within

two ueéks from the date of receipt of a copy of this

order)alondpith all necessary documents in support of

his previous engagement and to direct the respondents
to dispose of the representation and give him necessary
relief in accordance with law within a period of two

)

months from the receipt of the representation. We direct

a/p)ab},m\,’o«ﬁ Whe .
thehrespondents accordingly. The respondents are also

b
directed to make use of the relevant documents in support
of the applicant's previous‘engagement<uhich may be in
their possession in disposing of the rebresentation.
4 The.application‘isAdiSposed of accordingly
and there will be no order as to costs.

Mero— Sl

(AV Haridasan) (5P Mukerji)
Judicial Member - . Viceé-.Chairman
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